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Bapsagar Agreement, 1973 on Sone
River
1753. SHRIMATT KAMLA SINHA:
Will the Minister of WATER RESOUR-
CES be pleased o state:

(a) whether it iz a fact that an agree-
ment koown as Bansagar Agreement
was signed in 1973 Dbetween Uttar
Pradesh, Bihar ind Madhya Pradesh for
equitablg sharing of water from the Sone
river system;

(b whether it is also a fact that tbe
terms of this agreement ~re being violal-
ad by Uttar Pradesh and Madhya Prodesh
by the diversion of Sone river water to
Yrydel projecis; and

seps Governmen! would
equitable water sup-

(¢) if so, what
tithe to ensure an
ply to Bihar?

THE MINISTER OF WATER RESQ-
URCES (SHRI VIDYACHARAN SHUK-
LA): (a) to (¢) Yes, Sit. Tae Clause 9 of
Banasgar Agreement states that ag the
hydrology of river Sone apd its trimutaries
is not well established and as Ganga Waterg
are abundantly available for amtilisation by
by lift, a specia) River Commission may
be set up for a study of Sonpe river and
i-awing up a comptehepsive plan for the
region taking into account any re-adjust-
ment in he use of wuater considereq neces-
fary bv the Srates. Accordingly, Sone
River Commission wag set up. If submit-
ted the revised assessment of available
waters, During intervening period, different
uses have emerged, which were not consi-
de 2 earl'er. Keeping this in view, a
mecting of Chief Minister of Bihar,
Madhya Pradesh and Uttar Pradesy was
marzinal  re-udjustment of water uses,



